
Shri, Jitendra. Prasad. 

- 	1 	3.96 	 Sh ri • M • L. Pa swan, Registrar I ncha rge. 
••..... 

Learned Counsel for the applicant is absent. Defects 

noted under item no. 6,11,21 to 23 of the Scrtiny. Report 

must be removed by 22. 3.96. 

pKq/t 

22.3.96. 

/CBS/ 

'S 

4 

	

/30.10.96 	I Counsel for 

M. L. Paswan) 
Registrar i/C 

Shri 11.L.Pasuan, Renistrar I/C.. 

All the defects have been removed. Let this 

case be placed before the Hon'ble Bench 

for harinq on admission. 

(M.L. P-asuan) 

Shrj 	 Reistrar I/C. 
Sinc& the Divisi 	ec,t ig'o$ 
*v*i!ibje at preje, *4 thi* c*cbe 
Mjouraed ilue die tij tñe bivi giog  
2"Oh as $vail.ibjc. 

Regisr 

eapplicant : None. 
Adjourned to 22.11.1996 for admission. 

kNy 	 t5SahaY 
Member (J) 	 Member (A) 

A 



- i 

04- 194 /96 

5.1 	22.11.96. List 	it 	on 2.1.97 for 	hetr1riQ 	ondm1s3ion. 

/C85/ Y(V.N ehrotra) 

Vicb_ch&irman 

6/02. 01.1997 Since J3  is not avilab1e4  the case is 

adjourned to 27.O1.1997 

(vN.fehrotra) 
SYJ Ivice_chairman 

7/27.01.97 List on 12.03 .1997 for adm1ssi jyl'' 

(V.N.Mehrotra) 
SKJ ViJ7. e_Chairman 

8.1 	12.3.97. Shri 	P.K. 	Verma, 	the couhsel for the applicant 

The learned counsel for the @pplicant 

requests •or 	time to file clear copy of t a 

recruitment 	rules, 	1992. Time is 	allowed.1 The 

case is adjourned to 65.947for hearing 	oh dmisibn. 

td (S.R. 	iJe  (v.N; 1irotra) 

Ilember 	(R) 	 S Vice-chairman 



L

6.5.97 

CII 
counsel for the applicant,.shri P.K,Verma 

Heard the learned counsel for the appicant. 

Issue notices to the respondens to show cause why 

d.k* may 	oc admitted for hearing. List on 

27.97 'for hearing on admission, Requisites t 

filed within two days. 

H. 

(K.iuthu Kumar) 	 (V.N.Nehrotra)
Vice-hairma Mernber(i) 

1,t' f 

 

10/5.07.97 

	

lit 	 List onlOO9.l97 for admission. 	
[ 

(V N. Meh rot ra) 

	

A/v(/'' 	 . 	 .. 	 vice-qjairrnan 

.' 	 i1./ 10.9.7. None for the applicant.. 

vc 	,4A 	List it on 17.11.97 for admission with the 

name of Shri P.K. Jaipuriyar as counsel for the,' 
, 	 respondents. 

jt / . 6'7/crs/ 	 (R.K. iiY' 	 (v.N. 1Ietrotra) 

. 

	

	 () .' 	. 	Vice-ch1rman 

12./j 17.1197, Shri P.K. Verma, the counsel for applicant, 

The notices issued JQxv on •espondents N a, 10 and 

11 returned unserved. Let fesh hot1cs be i,ssued The 

appliant to file requisites within one week. The matter 

be listed for admission on 23.1.98. 

/C8S/ 

	

	(R.K. Aho a) 	 (V.N. ehotra) 
Nembe () Vice-chairman 

- I 

. 1I 



-)- I 

23. 198 

CM 

4 

4 

Since Bench is net, available, list on 

2.4.98 for admission, 

(v.K.Srivastaga). 
- 	

Dy.egitar 
\ 	.\ I- 

14/02.04 • 98 	 /s not f iled so far, Sh r i J. N &andey 
learned ssc for the respbndents prays for and is 
allowed two weeks, time to file W/s. Pjoinder, if any, 

may be filed within ne week the reafter. 
List on 21.05.1998'for admission. 	. 

frL 
(G.Narasipja) 	 (L.a.K.prasad) Member(J) 	 Member(,) 

4' 15/21.05398 	on request made on behalf oftha counsel for 

16/13. 841  

- 

the appilcant, case is adjourned O 13.08.1998 for 
admission. 

(L • . K. rasad ) 	 (V . N • Mehrot ra 7.... I4ember(A). 	 Vic-Chajn 

1998 	At the request made on behalf of the learned counsel 

for the applicant, one wek further time is al1ed to 

file rejoinder. List for admission on 6.11.1998. 

V~t 
L. R. zç Prasad ) 	 C V. N, Mehiotra ) 
liember (A) 	 Vjce..Chajrman 

I, 
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Note of Resistry Orders. of the Tribunal 

17/6.11. 199 

F1QL 
1\Lt¼/ 

Shri 3. 1imar., 	 the applicant, 

None for the respondnts, 	* 

Heard the learned coune1 for. the applicant. 

As the pleadings in this case are Catplete, 

list it for hearing on 1.2.1999, In the meantime, 

the private respondents may file their- W/s. 

- 	( Lakshmn Jha ) 
Member (J) 

( L,R.K.Prasad ) 
Member (A) 

18/1.2.1999 	 List it for hearing on 29.4.1999. 

Laksman Jha ) 
Member (J) 

19/29. 4.99 	Por wantof time hearing is adjourn. 

k
o/2-.6 0 7. 19 9 9 	 D, k.  

5IJ 	Member (A) 	 V ice—Chaj zman 

± 2/ 20.7.99 

List for hearing on 1.9.99. 

SKS 	
'I ( L. Hmglina ) 

Member (A) 
tiakshman Jha ) 

-Zmber (j) 

F, pr ad 
Member (A) 

Thne for the applicant 



	

21/1.9.99 	Sh. P.K.Verma, counsi for applicant. 
Sh. P.K.Jha, on behalf of Sh. D.K.Jha, ASCI for respOndents 

List it for hearing on 26.10.99 

AKJ 	 (L.JtHA) 	 (L.R.K.PRASAD) 
MEMBER(J) 	 MEMBER(A) 

2 2/26.10.99 For want of time, the hearing is adjourned to 

!.Rmingliana)

1.12.1999, 

(S.Narayan) SIJ 	Menter(A) 	 Vice -Cha j 

23/01.12.99. Since the DE is not ajab1e today, the hearing 
is adjourned to 10.01.2000. 

I 'i-Aningljaa) 
I 	nmtb 

	

24/10.1.2000 	None for the applicant. 

1flCC D.'B. is - not available, list it * 	' 

for hearing on12.2OOO. 

- 	 ( Lkthrnaj Jia 

Menber (J) 

25/21.22000 	Ncneothè applicant. 

Lit it for hearing on 28.3,2000. 

SRK/ 	( LAKSI4AM Jw ) 	 (L.R.K, PR½5.D-) 
MEMBER(J) 	 MEMBER(A) 

L- - - - 	

I 



OA 194/96 

26/283.2000 	None for the applicant. 

Sh. D.K.Jha, ASC, for the respondents. 

As DB is not available, list it for hearing. 

on 28.4.2000 

0 * ' 
AKJ 

MEMBER(J) 

27/28.4.2000 None for the parties. 

List it for hearing on 12.5.2000 

AKJ 	 L,HMINGLIANA) 	 (L.jrr) 
MEMBER (A) 	 MEMBER(J). 

28/12 .5.2000 None for theapplicant. 	 - 

Jr. to Sh. D.K.Jha, ASC, fortheresponaents. 

It appears that the applicant is not appear-

ing for the last several days. It shows - that the 
applicant is not interested i4w 
the case. Accordingly1  this OA is dismissed for 
detault, 

AKJ (L .HMI&GLIiA) 
MEMBER (A) 

TJ 


